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is a fundamental right.

MR. SPEAKER: That's what i is. If we
can't ensure the right to live and exist, what
sort of law is it? The law of the jungie pre-
vails. Even the law of the jungle is much
better because they don’t kill without rea-
sons. At least, we havg become much more
than that. | am sorry, Professor Sahib. [ really
fael sorry for anybody who has lost his life. |
like to uphold the dignity of the judiciary as
well as this House. Whatever is done ac-
cording to the law should be upheid.

SHRI VIJOY KUMAR YADAV (Nal-
anda): |just want to know from the Minister
of Parliamentary Affairs whether the House
is going to be extended or not. What about
the Electoral Reforms Bill? The whole house
is in suspense.

SHRI V. SOBHANADREESWARA

RAQ: We have to chalk out our programme.
if he announces tomorrow, what is the use?
{Interruptions)

SHRI THAMPAN THOMAS (Mav-
elikara): We have to plan our travel. He
wanted extension. He discussed this with
the Opposition leaders. (/nterruptions)

MR. SPEAKER: For me, if the House
says and if there is business, | will continue
it.

SHRI V. .SOBHANADREESWARA
RAQO: Why is he so tight-lipped? (/nterrup-
tions)

SHRI 8. JAIPAL REDDY
(Mahbubnagar):  Minister should say
whether the Government has business has
business or not.

[ Translation)

MR. SPEAKER: Mr. Jaipal, you could
have consulted the Minister.

[English]

SHRI S. JAIPAL REDDY: We are
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appealing to him through you, Sir.

MR. SPEAKER: | have to be informed.
(Interruptions)

MR. SPEAKER: So far, | have not got
any information. So, | can’t convey i.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
H.K.L. BHAGAT): Sir, the process of consul-
tation with the leaders of the Opposition
groups is over. The Law Minister is seized of
the matter and is preparing the Bitl. What
would be the latest position, | might be able
to inform by this evening or by tomorrow
morning.

SHRI AMAR ROYPRADHAN (Cooch
Behar): Inform us by this evening. (/nterrup-
tions)

12.14 hrs.

CALLING ATTENTION TO THE MATTER
OF URGENT PUBLIC IMPORTANCE

[English

Decision of Government of india to set
up a Joint venture in collaboration with
M/s. Pepsico inc., U.S.A.

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Sir, | callthe attention of the Minister
of Food Processing Industries—which | may
add, Sir, is a new Ministry—to the following
matter of urgent public importance and re-
quest that he may make a statement
thereon:-

“The situation arising out of the deci-
sion of the Governmaent of India to set
up a joint venture in collaboration with
M/s. Pepsico Inc., U.S.A."
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12.15 hrs.
[MR. DEPUTY SPEAKER /n the Chair

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROGESSING IN-
DUSTRIES (SHRIJAGDISH TYTLER): Sir.
The salient features of the proposal of
Punjab Agro Industries Corporation for set-
ting up a joint venture in Punjab with M/s.
Voltas and in collaboration with Pepsico
include the following:-

(1) An Agro Research Centre.
(2) Potato/grain processing untt.
(3) Fruit/Vegetable processing unit.

(4) A soft drink concentrate manu-
factuning unit.

On full capacity utilisation the project is
estimated to utilise 80,000 tonnes of fruits
and 30,000 tonnes of patatoas and grains

per year.

As per the Industrial Licence applica-
tion, the proposed subscribed and paid up
share capital is Rs 9 crores. The break up of
this is as follows:

(1) PAICO 36.1% equivalent to
Rs 3.25 crores

(2) Tatas 24% equivalent to
Rs 2.16 crores.

(3) Pepsico 39.9% of the total

invesiment equva-
lent to Rs. 3.59
crores.

it will thus be seen that the company
proposed to be formed is withinthe rules and
it will be an Indian company whose major
sharehclders being Indian firms.

One of the problems faced by Indian
agriculture is to enhance rural incames and
praovide employment to the unemployed
youth and women in the rural areas. To
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achieve increased rural areas, a toncerned
effort should he undertaken to apply tost
affective tachnology inrelation tq rural activi-
tias with provision of corresponding mdrket
facilities. The following factors assume sig-
nificance:- ~

(i) Sustained research and devel-
opment to develop high yielding,
disease resistent and machine-
processable plant/seed varie-
ties through tissue cuiture, ge-
netic engineering etc. Introduce
better crap /Mm&nafjemem sys-
tems and improve post harvest
technolopies.

(i) Establistiment of 4 net work of
processing units which operate
on high ¥olumas and low toils,
taking fall advahtage of econo-
mies of scale and incorporating
the latest procéssing technolo-
gies.

(i) Upgradation of technology relat-
ing to packaging particularly
towards bringing packaging
costs down.

(iv) Developing a substantial export
market not only for earning valu-
able foreign exchange but aiso
ior developing quality products.

The Punjab Agro Pepsi proposal
will fetch the following benefits:

(a) Employment generation of
50,000 both direct and indirect.

(b) Tax revenues to the exchequer
amountingto Rs 174 crores over
a period of 10 years.

(c) Export of 50% of the turnover of
Rs. 388 crores over a 10 year
period. Normally export commit-
ment obtainaed isonly for Syears.

(d) No foreign brand names will be
used for the sale of products in
India.
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(@) The Punjap Agro-Pepsico ven-
ture will be giving a bank guaran-
tee/undertaking far fulfilling the
aexport commitments as given by
standard clause 4 of foreign col-
laboration approval at indicated
below:-

“For undertaking the export obligation
specified in the approval letter, the
requisite guarantee i.e. legal under-
taking bank guarantee as may be
required, should be furnished accord-
ing to the detailed instructions issued
by the Chief Controller of imports &
Exports (EO Cell), the Ministry of
Commerce (EP) and Administrative
Ministry who may be contactéd in the
matter”.

The dividend will be repatriated in a
particular year only after the export commit-
ment of that year is fully met. )

(f) Imports will be guided by the
Import policy in force at the time
of clearance of imports.

The Agro Research Centre proposed to
be established as part of this projett will be
working n close coordination with the
Punjab Agricultural University. Ludhiana
and {CAR. Development of improved varie-
ties by testing and evaluating thé best
germplasm available elsewhere, developing
optimum production technologies on the
farm, multiplication of high quality seeds and
producing seed for oitseeds crop with higher
productivity are some of tha tasksthat witl be
undertaken by the Agro Research Centte.

Although the number of similar food
items as proposed by Punjab Agro indus-
tries Corporation are manufactured in india,
the quality and costs are not internationally
competitive as evidenced from thé{act that
our exports in this area are miniméal. It is not
the policy of the Govt. to allow import of
technology only in respect of items not
manufactured in India but such impont of
technology can be considered where it will
result in improving the quality, reduction in
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cost, creation of better export market, etc. It
is the constant endeavour of the Govern-
ment to help manufacturers in improving
their quality through various policy meas-
ures. Potato and grain processing consti-
tutes approximately 40% of the capital cost
of the project 35% fruits & vegetable proc-
essing and only the balanca of 25% of drink
concentrates. Foreign collaboration with
Pepsico is aimed at improving the @xisting
technology covering the entife spectrum
tfrom plant productivity to food processing
and marketing with a view to maximise pro-
duction, reduce cosis and ensgura higher
return to the farmer in addition to opening up
better export markets.

SHRI S.JAIPAL REDDY : Mr. Deputy
Speaker Sir, since th return of Congress (I)
to power in 1980, the Government has been
pursuing a policy of indiscriminafe liberalisa-
tion. But, even as indiscriminate liberalisa-
tion goes, the Pepsi tie-up represents the
ultimate in the nation’s seli out.

Itis a tragic rony that this should have
happened in the centenary year of Pandit
Jawaharlal Nehru, who was undoubtedly a
doughty champion of out policy of national
self-reliance. Sir, we must note with pride
that India 1s the only cauntry which has its
own vibrant and throbbing soft drink indus-
try. Mr. Tytler and his friends ofter: talk of
destabilisation by foreign powaers. If ever
they were to leak for evidencs, they must see
the evidence of destabilisation of Indian
economy intheir own Pepsitie up proposals.

Sir, | may now refer to the manner in
which this Pepsi tie up has been cleared. it
reveals a lot about the comprador charactér
of the ruling elite and our Government in the
country. Sir, | may confine myself 1o two
cardinal characteristics of the manner in
which this proposal has been cleared. One
of them Sir, is guilty conscience. The other is
political shamaelessness and effrontery. Sir,
since the Government is apologetic and
ashamed about.....

SHRIJAGDISHTYTLER: What isthere
to be ashamed of ? | object to his words
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[Sh. Jagdish Tytler]

‘ashamed of’. He surely has a better vocabu-
lary to use. There is nothing to be ashamed
of. We have done something about which we
ara proud and | have come here to Parlia-
ment to tell about it.

SHR! S. JAIPAL REDDY: | feel the
Government has a lot to feel ashamed of.
There is nothing unparliamentary about it
and | stick to my words. | repeat Sir, since the
Government feels apologetic and ashamed,
it had to resort to a series of subterfuges.
First, it had to bring in Punjab. They wanted
to give an impression that the clearance of
Pepsi proposal is a part of the grant solution
that they have bean envisaging for the
Punjab problem. Secondly, they have to
bring in horticulture which is only aminor and
perhaps non-existing part of the entire pack-
age. Thirdly Sir, they have to talk of export
conditionalities which as we all know, are
more honoured in breach than in obser-
vance.

Fourthly he had to talk of employment
opportunities. | should oniy say that the
Government after such mega scandals as
Bofors Guns and German Submarines, has
lost all sense of honour and become so
brazen that it could openly embrace even
Repsi Cola and is soon going to embrace
Goeoa Cola too. To clear Pepsi Cola, | may
refer to an important political fact, new Min-
Istry of Food Processing has been created.

SHR! HARISH RAWAT: (Almora)
Rightly so.

SHRI S. JAIPAL REDDY: | must give
cradit to, Mr. Tytler. He has accelerated and
expedited the process of clearance of Pepsi
Cola, He is of latd burning midnight oil to
clear even Cocoa Cola proposal. So one
might as well legitimately call him the Minis-
ter of Pepsi Cola and Cocoa Cola. In his
anxiety to defend this indefensible project,
the Minister made many misleading state-
ments. | may referto a few of them. Firstly he
said that this would generate employment
opportunities for 50,000 persons.
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SHRI JAGDISH TYTLER: Directly or
indirectly.

SHRIS. JAIPAL REDDY: Nowtoday he
says direct or indirect.

SHRI JAGDISH TYTLER: Right from
the first day onwards | was saying directly or
indirectly. | can prove it...(Interrugtions)

SHRI S. JAIPAL REDDY: Punjab Agro
Industries Corporation when it applied for
licence said that this project would provide
employment only to 489 persons. He has
increased the figure by more than hundred
times. This is in black and white. If you want,
I will provide the documentary evidenca. He
said that the conditions under which Cocoa
Cola was thrown out in 1977 wera totally
different. To substantiate this proposition, he
contended that Cocoa Cola was not manu-
facturing concentrate in the country. May |
bring to the notice of the Minister that Cocoa
Cola had a manufacturing plant at Fari-
dabad. It has since been bought by some-
body else. What Cocoa Cola did not provide
at thattime was its secret formula, Eyen now
Pepsi Cola is not pa:ting with its secret
formula. if Mr. Tytleris so fond of Pepsi Cola,
let him purchase the secret formulg. The
mation would not mind paying 100 millien
dollars in one go butthe nation cannet putup
with this constant outgo of India’s precious

carce fareign exchange.

Mr. Tytler also misled the Parliament in
regard to other conditions of Cocea Cola.
May 1 bring it to the notice that Cocoa Cola
was preparad o bring down its aquity partici-
pation to less than 40 per cent! The Minister
had stated - | am tabling a Privilege Motion in
respect of that because | have a documen-
tary evidence...

MR. DEPUTY SPEAKER: You give a
saparate notice for that.

SHRI S. JAIPAL REDDY: | am giving a
notice right now.

[ Translation]

SHRIHARISH RAWAT: Are you threat-
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ening the Ministry?
[English]

SHRI S. JAIPAL REDDY : Mr Tytler is
not made of that stuff. He cannot be threat-
ened by us. Ha can only the threatened by
Cocoa Cola or Pepsi Cola and not by us. The
Minister contended Cocoa Cola did agree in
1977 to reduce its equity participation to less
than 40 per cent. The Minister with his
tongue in his cheek, which he normally
keeps, stated that the rules were not bent in
any way.

May | draw the attention of the Minister
to the answer given by his own senrior col-
league, ShriJ. Vengal Rao? Itis stated “ that
the consumer items were not a priority area
for import of technology.” You will agree that
the soft drink is an elite consumeritem inthis
country and not a common man's consumer
item. The Minister in his original statement
should | call it aboriginal- stated that certain
brands in this country were having a monop-
oly. | am one with him, if he makes a deter-
mined effort to dismantle the domestic
monopoly. | am all for the formulation. But
the Minister wants to say that domestic
monopoly can be dismantled only by foreign
monopoly. | am afraid that | will not be able
to go along with it. Why can't we ask Tatas,
the most illustrious industrial house in the
country, to enter the field of soft drink and
end the domestic monopoly of many other
smaller guys? Tatas, whatever be our reser-
vations, have their own reputation. ltis tothe
ever lasting discredit of Tatas that they have
to collaborate with a foreign company to
counter the domestic monopoly.

He talks of horticulture. Well, | am so
happy to note that horticulture has become
so dear to Mr. Tytler and his mentor Prime
Minister. If he has examined the proposal, he
will find that only Rs 1.64 crore is earmarked
out of Rs 21 crores and odd for the research
and development for a period of 5 years.
Annually, it comes to an average of Rs. 25
lakhs. The Pepsiis goingto spend only Rs 25
lakhs on horticulture research per year inthe
country in the first five years to come. You
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know the budget estimate of our various
universities and laboratories in the area of
horticulture research for the budget year
1988-89 is Rs. 38.83 crores; that means our
national budget for horticulture research is
200 times more thanthat of Pepsi allocation.
Wae all know that this is only a thin end of the
wedge,; itis a ploy; itis a decay. Pepsi’s main
interest —Mr. Tytler knows more than all of
us do- is soft drink. The Pepsi President,
Roberst Beeby, told the Fortune Intgrna-
tional in an interview in its Novembar Issue,
“we are selling them (indians) nen-essen-
tial.” He himself confessed. “So, we have to
give them more than what they get”,

He was referring to the export condition-
alities. But, then, these export conditionali-
ties which are being so proudly flaunted to
mislead the nation, to throw a veil of secrecy
over the project will not be observed. Even if
they are observed they are only valid for ten
years. When we ask them as to what the
Government can do if the conditionalities
may not be observed, the ready answer of
the Minister is that if they do not fulfil the
export commitments, “We will not allow them
to repatriate the dividend”.

SHRI JAGDISH TYTLER: If you read
my statement which | have just made, | gave
you an answer very clearly what exactly the
thing is now.

SHRI S. JAIPAL REDDY: You may
clarify. | am referring to dividend.

SHRI JAGDISH TYTLER: That means
you were not listening to me, when | was
speaking. You would not have put me this
question if you had heard me,

(Interruptions)

MR. DEPUTY-SPEAKER: Please do
not interrupt. Mr. Reddy, you gontinue.

SHRIJAGDISH TYTLER: | just wanted
to say that, when | was speaking you had not
heard. | just wanted to remind you that | have
already said it.
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SHRI S. JAIPAL REDDY: Sir, dividend
will not be repatriated in case the expott
conditionalities are not implemented or
observed. Such a huge multi-national giant
like Pepsico can afford not to get back the
dividend for ten years. It can get back this
money by thousand other devious and dubi-
ous ways. One method is that it could over-
invoice its imports. Forty per cert of the
proposal is for potato chips &nd gop corn.
Potato chips and pop corn!

SHRl JAGDISH TYTLER: You are
laughing, but in Punjab you see. Mr. Ra-
modwalia will answar. That will get more
jobs.

(Interruptions)

It is aasy for you to speak. You please
go to Punjab. Ask Mr. Ramoowalia. You go
to Punjab and see.

(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will
go on record. Only Mr, Reddy’s speech will
go on record.

SHRI JAGDISH TYTLER. | can also
give the reply. | am going to Punjab every
day. {Interruptions).

SHRI S. JAIPAL REDDY: The point is
that potato chips and pop corn can be made
in the country without imoort of any technol-
ogy. We have developed technology in the
country in regard to both potato chips and
pop corn. And what is imporiant to note is
that potato chips and pep corn cannot be
exported. They are meant for domestic
consumption. Mr. Tyller, wiil you address
yourself to this question?

Sir, 25 percent is for soft drinks. When
he tells us, “ after all why do you bother about
softdrinks which only constitutes 25 percent
of the project?” he cannot take the whole
House and the nation for aride. He is aware
of the far reaching and devastating implica-
tions of this seemingly innocuous provision.
They would have only a concentrate plant.
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They would supply the concentrate to vari-
ous persons in the country through fran-
chise. Right now, | know that people have
already stood up in the queue before the
Government. | would not like to blame Mr.
Tytler personally, a good friend of mine, fof
the franchisa in various States. So, though.it
might mean only 25 per cent at the paint of
plant, the overall sales of soft drinks alqne
could be 200 per cent of the turnover of the
entire Pepsico project.

SHRI JAGDISH TYTLER: Will it create
only 480 jobs?

SHRI 8. JAIPAL REDDY: No. May l1tell
you? Those remaining jobs which: he is talk-
ing of would have been created anyhow,
because the softdrink industry is
expanding.The market is expanding. Thare-
fore, the market will axpand. Pepsi or no
Pepsi: Coco @ola no Coco Cola; there could
be Tata Cola,; if they like Ambani, there cowuld
be Ambani Cola. We are not opposed to
more Colas. We are all for dismaatiing the
menopoly of domestic companies (/nterrup-
tions)

SHRI SHANTARAM NAIK (Panajy):
There could be Reddy Cola also.

SHRI S. JAIPAL REDDY: Sir, if they
introduce Reddy Cola, it will definitely sell
more than Pepsi coal...(Interruptions).

MR. DEPUTY-SPEAKER: Winding up
Cola. Wind up. You have taken twenty min-
utes.

SHRI S. JAIPAL REDDY : Only thity
five per cent 18 mcant for horiculture. it is
admitted on all hands including our scientific
experts that Pepsi Cola does not have aay
expertise, notable expertise, whatsoever in
the area of horticulture and foodgrain proc-
essing. There are many companies in the
world like Dole, Castle & Cook, Hunt &
Wesson which have far greater expertise in
the area of horticulture. Why do you want to
fool the nation in the name of farmers of
Punjab? | know Mr. Ramoowalia is one to
say though the Governmant of india failed to
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unite the various Punjabi Akali factions,
Pepsi Cola has united them. One really
needs to investigate the reasons that
prompted this kind of unity....(Intedruptions).

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur) : Allour farmers stand united
over this issue....(Interruptions).

SHRI S. JAIPAL REDDY: That only
means the farmers of Punjab have been
taken for a ride by this Government.... (/nter-
ruptions).

Recently, Godrej has entered into a
collaboration agreement with Unicorn. They
have specifiad as to what they get from
Unicorn. They said that they would be able to
get improved variety....(/nterruptions).

MR. DEPUTY SPEAKER: You cometo
tha question.

SHRI S. JAIPAL REDDY: At this rate,
we would soon be entering into collaboration
for Chewing-gum. You remember, Cadberry
entered with the condition that they would
produce apply juice and now their apply juice
plant has been closed.

Sir, on September 6, 1988, a group of
Ministers which went into the question sug-
gested that the export contents must be of
the order of not less than sixty per cent. The
Cabinet sub Committee on Economic Affairs
on September 19, 1988, also said that the
export content must be of the order of sixty
per cent. | would like to know from the hon.
Minister, who brought down the export con-
tent to forty per cent, he or his mentor Prime
Minister. The Cabinet Committee on Eco-
nomic Affairs also recommended specifi-
cally that the soft drinks must also be ex-
ported, but such a condition is not reflected
in the contract or the agreement.

Sir, now to re-paraphrase, Shelley if
Pepsi comes, can Coco Cola remain far
behind. By the way Coco Cola is entering, it
makes Pepsi-tie up look a bit clownish. Coco
cola is trying to enter through hundred per
cent export guarantee scheme. The name is
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hundred per cent export guarantee scheme.
But 25 per cent can be sold within the coun-
try. And is this country to be caught up in the
coils of Cola wars as if the cold war is not
enough far our country to face? Are we to
allowthe foreign brand names? The Minister
has said in his statement now and earlier that
the policy in regard to the foreign brands will
be observed. But in what way? If it is called
Voltas Pepsi, it will amount to literal obser-
vance of rules. But the consumer knows
what it is.

SHRI JAGDISH TYTLER: If the con-
sumers want, what can you do?

SHRI S. JAIPAL REDDY: The consum-
ers want many things. There are many con-
sumaers in this country who want Being cars.
Are you going to provide thgt? Which con-
sumer you are 1eferring to? Are you here
interested in catering to the elite consumer?

All this shows that Mr. Tytler and this
Government are a conscious privy to a gi-
gantic fraud played on thecountry. lwant the
Government to re-comsider the proposal
entirely, consider it de novo. Lét them not
stand on false prestige and let them be on
guard against Coca Cola. We know what
these multi-nationals means. If the Govern-
ment is earnest about preventing de-stabili-
sation, they will never allow Pepsi Cola or
Coca Cola to get into the country.

SHRI VIJAY N. PATIL (Erandol): On
Colas our friends from the opposition are
having a nausea. In 1977 they stopped this
Coca Cola. Now they are opposing Pepsi
Cola. In 77 they started some other soft
drink. But they did not find its name. After
some time, they named it as '77 drink. | do
not know whether Mr. Jaipal Reddy is still
drinking it. But it has disappeared by the year
1987. Here also he Is opposing on the
ground that the figures given as far as
employment generation potential is con-
cerned, are exaggerated. | would like to say
that in Pepsi Cola’s case, both its merits and
de-maerits are exaggevated. | would Rke to
know from the hon. Ministet the exact poten-
tial, the time frame of employment that will be
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[Sh. Vijay N. Patil]
created by this.

The idea behind the creation of the
Food Processing Ministry at the Centre is to
give added value to the farmers produce. If
he sells it in raw form without processing, he
gets less price. Not only that, sometimes
even the raw productis not sold. Some yes s
ago, there was a bumper crop of potato. t io
storage facilities were there and heaps of
potato were lying abandoned on the road-
side because they were not getting the
market. If a company is coming forward to
process these potatoes to give more value
and assured market to the farmers of a
State, then naturally those farmers will defi-
nitely back it. It is not that farmers of Punjab
are taken for a ride. | have read that Bhara-
tiya Kisan Union has supported this pro-
posal. They are having faith in the company.
| want the Minister to say categorically
whether they will not be betrayed because
sometimes back, Cadburys committed
some mistake or some fraud in the agree-
ment. Of course, for exports, you have de-
cided to take bank guarantee. But if the
production of the processing side of the
industry is very low, then the export poten-
tial, which has come to 200 crores and forten
years, may not come true.Your 5:1 impont-
export ratio appears to be very good. But
how are you going to safeguard it? What are
ihe steps you are going to take to see that
they adhere to this commitment.

We know that till today, India could
export only mango pulp chutneys and pick-
les. For want of international quality of prod-
ucts, we could not enter the markets for
processed vegetables and processed fruit
products If this company is going to provide
us doors in various international markets, in
various other countries for export of proc-
essed vegetables and fruits, it is a welcome
feature and we shouid go in for this immedi-
ately. But the quantum of their purchase of
vegetables and fruits from Punjab is to be
planned in a phased manner so that ICAR
and Punjah Agricultural Universities and
other organisations can provide the farmers
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proper seeds, fertilisers and other facilities
to grow horticultural crops and vegetable
crops, specially potatoes.

Inthe end, | would like to know from the
Minister whether a survey has been con-
ducted that afterthe purchase from the farm-
ers and then conversion into chips, how
much added value will these farmers get
over the local market for potatoes or for
horticultural crops. What is the theoretical
calculation about this added value? Of
course, we know that they will get a definite
market but what more benefit willthey get as
compared to the local sales?

As Shri Jaipal Reddy has mentioned,
there are other very good industries in the
world which can have more processed qual-
ity products and more potential for interna-
tional markets. | would like to know whether
you are going to have collaboration with
such companies in other States also for
processing of fruits and vegetables.

Lastly, | would say that the drinks part of
it is shown to be 25 per cent. But if patents
are given in other States by this company for
providing powder and allowing them to bottle
and sell it in those States, then how are you
goingtocontrolit? willthe productionthenbe
25 per cent or it will go to 50 per cent
because it will be difficult to monitor the turn-
over of those people who will be having the
supply of this powder. Through that link, this
Pepsico may try to incraase this 25 per cent
production and sale of drinks to even fifty per
cent. So, what are the steps which you will
take to check these loopholes?

SHRI SHANTARAM NAIK (Panaji): Mr.
Deputy Speaker, Sir, the hon. Member Mr,
Jaipal Reddy, calling the attention of the hon.
Minister has made certain wild charges,
certain wild insinuations on this issue, spe-
cially with reference to squity. He has com-
pared past equity, present equity, likaly
equity. | would like to request him to first try
to have a reasonable equity for his party in
the Janata Dal and then speak about others'
equity and equity participation.
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One thing has to be admitted that no
project in this country for the last several
years has been so thoroughly examined.
One could castigate the Government or
blame a Minister if a project with some ulte-
rior motives is passed over at night without
the knowledgs of the country. We can under-
stand that. But it is not like that, Sir. The
project has been discussed threadbare
through all the media of this country. The
newspapers have brought out articles and
the people have spoKen about It; debates
have taken place. Only after considering the
entire aspect of the case, the Governmaent of
India has taken the decision. Therelore, it
cannot be accepted if the hon. Member. Shri
Jaipal Reddy, has some wisdom in*him to
say that this project is notinthe interest of the
country. Sir, we have to consider the interest
of the farmers and when the entire commu-
nity of Punjab supported this project, there
must be something. As per the study | have
made with whatever material available, in
one acre of cultivation of rice and wheat, a
farmer can gat an income of Rs 7000. But by
maere shifting this to horticulture, the income
willbe not less than Rs. 15,000 or Rs 20,000.
It is only of arithmetical calculation. (/nters-
ruptions). The question is that you are sup-
porting Mr. George Fernandes .(Intemup-
tions). He had driven away Coca Cola and
he has said that if the Plant comes, he will
physically remove the plant, and if the plant
comes, he will physically remove the plant,
and inthe same manner he had remhoved the
rails and that had caused accidents. He was
collaborating with the foreign countries
against the interest of the country and now
he is speaking of the interest of the count:y
today. You are saying that you are very
proud of it. (Interruptions].

MR. DEPUTY SPEAKER: Nothing will
go on record.

(Interruptions)*

MR. DEPUTY SPEAKER: | am not al-
lowing anybody except Mr. Shantaram Naik.
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(Interruptions)*

SHRI SHANTARAM NAIK: Sir, he said
that because of the utllisation of fnsits by the
processing plants, prices may be increasing.
This is what he submitted. Sir, at the most |
cansay, at theinhial periodfor afew months,
till the production increases, the prices may
increase. At the most there may be some
increase in the prices.The Minister can cor-
rect me. But once the production of fruits
increases, the prices are not going to in-
crease. But on the contrary, they may col-
lapse for the purpose of the consumaers;
almost 40% of the fruits which will become
waste will be utilised. Therefore, ultimately
you are not going to use the table variety, the
fine variety. So, Sir, 40% of waste which you
are throwing out can be utilised in this plant
and that aspect should be considered.

Another thing is that it has been argued
that the Government of india has shifted its
policy. It has not shifted its policy. This is the
policy of the Government of India initiated
this year. You say that this is in violation of
this particular policy. It is not so. On the
contrary, it is the shifting of cultivation forthe
benefit of the farmers of Punjab. Whereas
they will be growing wheat and rice, now they
will be shifting from that for the purpose of
growing fruits. By this they will be benefited
by getting higher income. Shifting of policy is
not there. Even this point of view has been
brought out in an article in ‘The Tribune'.
They say, it is very wonderful. | will read out
the relevant portion:

"With over 84 per-cent of the gecgraphi-
cal area of the State under cultivation,
two crops — wheat and rice in rotetion
claiming most of the cropped area, the
intensity of cropping running above 180
percent, and the use of 189 kgs. of
fertilisers (nutrients) per hectare, be-
sides an intensive application of insec-
ticides and pe<ticides, the agro-eco-
logicatbalance of the State has become
extremely fragile.”

* Not recorded.
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“....From April end to the middle of
June, when temperatures range be-
tween 40° C, and 46° C, the air gets
loaded with dust because of the thresh-
ing of wheat. From June end to early
September, with the temperature still
hovering around 40° C, humidity goes
above 95 per cent. From mid-Octoberto
mid-December the air is full of smoke
because of the burning of paddy straw.
Thus, the environment in the State
remains unliveable for full six months in
a year. The total society sweals and
suffers in summer months because of
power cuts and thus, pays heavily for
the irngation water for rice.”

So, this writer justifies shifting of cyltiva-
tion to a oertain extent to certain areas
even from the point of ecology.

Secondly, as far as jobs are concerned,
the Minister has stated that 50,000 jobs will
be created. In fact, some figure states that
20,00Q extra jobs will be created; | do net
know whether that figure is correct, but
nevertheless 50,000 jobs will be created;
about 80,000 tonnes of fruit will be utiligsed;
on 30,000 tonnes of vegetatles we will get a
tax revenue of around Rs. 150 croras per
annum and export to the extentof 60 per cent
of the produce.

Sir, we are going to have our food
Research Institute spending about Rs. 1.5
crores . This Institute itself will increase the
production,

SHRI S. JAIPAL REDDY: In a period
of...

SHRI SHANTARAM NAIK: The ques-
tion is, the Rasearch Institute does not take
... (Interruptions).

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER):
Look at the project also.

DECEMBER 6, 1988

Collaboration with 440
Pepsico, U.S.A.

SHRI SHANTARAM NAIK: Are you
going to deprive the people of Punjab of this?
What is the motive of the opponents? (Inter-
ruptions). They would not like the people of
Punjab and farmers to prosper thereby the
Congress (1) can be blamed. The whole aim
is, they are aware that the Green Revolution
will come in Punjab. In case the Green
Revolution comes in Punjab, the entire
credit will go to the Congress(l). That is why
they are objecting tothis, Sir, (/nterruptions).

MR. DEPUTY SPEAKER: Youwind up,
please.

SHRISHANTARAM NAIK: | would only
like to talk about one aspeact on which | would
Itke the hon. Minister to satisfy the House
and that 1s that in case of non-fulfiment of
vanous aspects, what are the clauses that
we can invoke in the agreement because
today we cannot project or foresee certain
contingencies. Therefore, | would like to
know what are the clauses more or less
which we can utilise forthe purpose of assur-
ing that each and every clause of this agree-
ment will be fulfilled; secondly, what will be
the extent of the participation of farmers in
the administration and management of this
venture. That is all.

SHRI. S. JAIPAL REDDY: You are
asking for the impossibls, that i1s all. You ask
Mr. Tytler for implementation.

SHRIJAGDISH TYTLER: Don't worry,
| will be there. (/nterruptions).

[ Translation)

SHRI HARISH RAWAT (Almora): Mr.
Deputy Speaker, Sir, 1 have been listening to
my friend Shri Jaipal Reddy with due respect
and attention. After tistening to his speech, |
came to the conclusion that he and his other
frisnds Delonging to the oOpposition have
resolved that if a lie is repeated thousand
times by thousand persons, lakhs of people
will take it to be tree. To level allegations
against individuals has become their pas-
time and they have to carry it on. instead of
critically examining the whole matter and
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drawing the attention of the Govemerment
towards some aspects upon which the
Government should take action, he has only
criticised the hon. Minister in a very deroga-
tory language. ShriJagdish Tytler is working
very efficiently in his Ministry and discharg-
ing the responsibility put on his shoulders not
only by the hon. Prime Minister but also by
crores of farmers of this country who are
looking hopefully to what he and his Ministry
is going to do for them in the field of food
processing. To utter such cheap words
against him is not good. He might not have
felt bad because the hon. Member uttered
these words in English and the hon. Minister
might have a liking for English words. But
Hindi translation of these words is very de-
rogatory and | cannot say how one can
tolerate these words? .

| welcome the intention of the Govern-
ment that there is a need for bringing some
revolutionary improvements in the field of
food processing, particularly, in the field of
agro-based food processing industries. But
the question is whether some improvement
should be made or not. It isthe demand of all
that improvement should be brought. It is for
the Government to think as to who should be
entrusted with this work.

| would like to request Shri Jagdish
Tytler that he must reply to some of the
points at this stage. All of us know that the
area in which PEPSICO is going to be set up
is a low technology, non-priority area and
there has been no change in our priorities
even today. They continue to be as they
were. Then for what reasons is Government
allowing the multi-national companies to
enter in such a non-technology, non-priority
area? Now we hear that Coca Cola is also
entering the field. Through the propaganda
and paper war started by PEPSICO, high
hopes have been raised with the people that
there will be a total change in the entire
sector if this company enters into collabora-
tion with the Punjab firm. But | am doubtful
whether there will virtually be any revolution-
ary change in all the food processing indus-
tries as is being made out. The hon. Minister
should make it clear, under what circum-
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stances Government is allowing the multi-
national companies to enter into collabora-
tion with the Indian firm in the non-priority
area?

This company will function in asensitive
area like Punjab. What is the history of this
company in chile and other countries? The
type of propaganda it has started here raises
doubts. Have the Government got the infor-
mation about the history of this company?
The area of Punjab is a very sensitive one
and there is complete disorder in Punjab.
Have the Government satisfied themselves
that after the company sets up its plant in
Punjab, it will not get involved in any undesir-
able activity?

On 11th August, 1981, the then Industry
Minister had said in this very House that
question of entering muiti-national compa-
nies in non-priority areas did not a rise. The
same thing was said in 1985 in this very
House. Now when the company is baeing
allowed to enter, should it be taken as a shift
in the stand? We hear that Coca Cola will
follow suit. | want to know whether the Gov-
ernment have allowed them to enter into
agreement keeping in view the requirements
of the country. The hon. Minister must allay
our apprehension during the course of his
reply and say whether this thing does not
apply in the case of Soft Drink Companies
and the multi-national companies.

As | have said earlier a paper propa-
ganda has been started by this company
saying that this is state-oriented project and
will earn foreign exchange. In this process
the State will get the value of Agro-based
products and the company will sell its prod-
ucts in other countries. Almost 40 per cent
shares of this company belong to PEPSICO.
According to the existing agreement, if an
import worth Re. 1 is mada, itis obligatory on
their part to export products worth Rs. 5. But
this agreement is valid for 10 years only. Will
this export obligation continue indefinitely,
because the dividends of this company will
go on increasing? Will the balance between
the export and import be maintained till the
company remains in existance ? Or it should
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remajn applicable just forten years. For, itis
suspected that after ten years, the company
would keep the entire amount of its profit in
foreign countries. It would mean a heavy
loss of foreign exchange to us.

The hon. Minister has stated in his reply
that the company would not only set up an
Agro-Research Centre but also work for the
Agricultural Research Centre, particularly
for the development of oil seeds. There is no
record on the basis of which it can be said
that the company has ever been able to
keep its promises in any field. This company
entered Russia and assured to export Vodka
and market it in Amarica. But the company
failed to fulfil its obligation. | have objection
against its participation in the field of agricul-
tural research. It is beyond doubt that our
scientists are doing agood work of theirown.
So what would this company accomplish in
this field. Even the total investment being
made is quite nominal.

It is obvious that they are trying to gain
advantage through the projection of Agricul-
tural research. In fact, it does not intend to
contribute in this field. So | would submit that
there is no need to associate it with this field.
If at all, the Government consider its partici-
pation to be useful what would be its sub-
stantial contribution? To say that it would do
this or that in the field of seed development
and horticultural research is not going to
serve the purpose. Moreover, the amount
which it is going to spend is so nominal that
we would not be able to achieve anything. In
his reply, the hon. Minister has stated that:

[English)

* Potato and grain processing consti-
tutes approximately 40% of the capital cost
of the project, 35% fruits and vegetable
processing and only the balance of 25% soft
drink concentrates.”:

Transtation)

This is what has been said about the
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capital investment which is said to be made
at the initial stage. At present, it is under the
control of the Government but once the
company enters this field, it would be able to
prepare a team of its sympathisers and then
pressurise the Government to let it increase
the products of soft drink. it should, there-
fore, be made clear whether soft drink would
constitute 25% of the total production or of
the capital investment. In the latter case we
would not be able to meset our requirements.

Regarding employment generation, our
hon. Minister has assured to provide em-
ployment to 50 thousand people. The poor
has thus started hoping as if the Government
is going to distribute funds in charity. Such a
propaganda is virtually being made by you.
We know that when a new industry is set up
, some peopla do get employment. But the
hon. Minister has not made it clear as towhat
would be the future of the existing Food
Processing Industries and of the small
companies which are involved in its market-
ing network and in which public money is
invested, if this big company is permitted to
enter this field. We should rather be very
concerned about small companies and see
that these instead of being liquidated, pros-
per and are benefitted thereby. The Govern-
ment should clarity as to what they propose
to do in this direction.

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Mr Deputy Speaker, Sir, |
listened to Shri Jaipal Reddy and other
Members of the House who expressed their
views about the setting up of a PEPSICOLA
unit in Punjab. Like other Members, we also
oppose the idea of allowing multinational
companies to set up units here. But the
whole House should consider the problems
being faced by the farmers. Farmers in
Punjab are facing three problems. Firstly
there is the problem of marketing the pro-
duce which the farmers produced there
amply. Secondly, they do not get an oppor-
tunity for diversification of crops. Thirdly,
they should get the same fair prices of their
produce as the farmers in other States are
getting. These are the problems which are
being faced by almost alithefarmers. Butthe
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tarmers of Punjab, Haryana and some parts
of Uttar Pradesh have to face more serious
problems. Sometimes the situation is so
worse that in case of 40% of the crop sown
in an area of 50 thousand hectars, it is said
that the price which the farmers get is even
less than the transport charges incurred by
them.

SHRIJAGDISH TYTLER: This is what
is happening even to-day.

SHRI BALWANT SINGH RAMOOW-
ALIA: lam myself afarmer, I may tell youthat
my expenses exceeded the income when |
want to sell onions in the market. So it is
essentialto find out a way for processing the
perishable food commodities like meat, fruit,
vegetables, etc. By setting up a food proc-
essing unit in Punjab, the farmers there
would be able to get more price for their
produce and this will also generate more
employment opportunities. As the water
level in Punjab is going down, it is, therefore,
desirable that the farmers in Punjab should
be allowed to grow vegetables, fruit, etc.
instead of sugar-cane and rice which require
more water. That is why | fully support the
project. | would like to refer to the statement
of the Secretary of Food Processing, Shri P.
Murari in which he said:

[English)

“That Food Processing Industry meets re-
search requirementstotapits rich potential.”
[ Translation)

He said that we should allocate more
funds for research work. The Minister
incharge of food processing in the Ministry of
Industry, Shri Jagdish Tytler said:

[English}

“Food Processing, packaging and
Preservation industries will be treated as a
high priority industry for securing bank
credit....”

[Translation)

So | think that there was and there is a
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need for such an industry despite the fact
that it it being opposed. When we started
converting jaggery and Khandsari into
sugar, even then the idea was largely op-
posed. If at all the Government intends to do
something for the farmers of the ¢country,
they should soon find out some means to
process the raw materials. We will go on
using the big shellers, which are now avail-
able but if the rice sheelling machine capable
of shelling one tonne rice per day, is pro-
vided to every farmer, he would send rice to
the market after separating the husk in his
field and thus gain Rs. 40-50. So it is not
proper to oppose every proposal without
considering its pros and cons. It is for the
benefit of the farmers in Punjab and they do
require it. According to the statement of Shri
Murari, more money was required for this
project but only an amount of Rs. one crore
has been sanctioned which is inadequate
and it should be increased in order to extend
more help to the farmers. | have also read
that with the taking up of this project, various
big industrialists like Shri H.P. Nanda, the
present C.M.D. of GOETZ and others have
started taking interest in the Food Process-
ing Industry. So | would like to urge the
Government to encourage more and more
industrialists in the country to contribute
more and more in this industry so that more
employment opportunities are created and
development of the country is assured. |
wantto ask a question. You have said that 50
thousand people will be provided with job
opportunities, directly or indirectly. But
Punjab Agro Industrial Corporation, the
applicant for the project, has mentioned job
opportunities only to 489 people. Secondly |
want to say that strict measures should be
taken in this regard. If soft drink part is
increased then, the whole country is aware
of this fact that this company does not act
accordingly to what it says, How are you
going to ensure that the soft drinks part will
be strictly limited to 25 percent only. ltis your
responsibility now. This unit will be set up in
Punjab. Malerkotla, which is my constitu-
ency also, is the best locations for this proj-
ect. There, 80 percent Muslim population is
engaged in cultivation work, in growing
vegetables and fruits. Malot, Abohar and
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Fasliika, a fruit belt in Punjab is also near to
this place.

SHRI HARISH RAWAT: We all support

SHRI BALWANT SINGH 'RAMOOW-
ALIA: Malerkotla should be declared right
now as the location for this project.

With these words | conclude.
[English)

SHRI JAGDISH TYTLER: Mr. Deputy
Speaker, sir, | am very grateful to all the
members who took part in this debate and
gave their suggestions...(/nterruptions)

SHRI HARISH RAWAT: Including Mr.
Jaipal Reddy.

SHRI JAGDISH TYTLER: Yes , for
highlighting something which I did not want.

[ Translation]

| think when thera is any reference to
pepsico, people take it as if the American
Company is gong to dominate here in the
country. But | want to make it very clear that
this contract has not been awarded to any
American company. The contract and the
licence has been given to the Punjab Gov-
emment. Most of the shares are with the
Punjab Government and with the Tatas.
Reference to pepsico is being made here in
Parliament again and again. You talk of
distabilisation. But you should know that
where this company is dominating, it is
having 100 percent shares there. In those
countries license has been given in the
name of this company and again it is the
company which appoints the directors,
frames the policy to and takes decision as to
when the bottling plant is to be given and how
the sale is to be organised. But here the
Indian company and Punjab Government
will decide as to whom the bottling plantis to
be given, where the research work is to be
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carried out, which persons are going to be
absorbed the jobs and with whom the deci-
sion taking power will rest. Pepsico’s shares
are small in number. You talk of research
work. You have criticised the investment of
Rs. 1 crore to be made in five years. A sum
of Rs. 1 crore and 74 lakhs has been alio-
cated to be spent in Seventh Five year Plan
on Research University in Hyderabad. In
Seventh Five Year Plan, a sum of Rs. 37
crore 70 - lakhs has been allocated for 25
universities. What is wrong if the company
has been given small share in it. Are you
aware of the company has been given smalil
share in it. Are you aware of the prices of
potatoes. Farmers are crying today. Last
year in Himachal Pradesh potatoes and
cauli-flowers had to throw on roads. The
farmers have to suffer a loss of Rs. 3500
crore every year in the absence of proper
storage facilities. Our farmer is in pitiable
condition and the middlemen are making
money out of farmer/s produce. You talk of
Punjab problem. There is no Member in this
House who do not want that help should be
extended to those youths in Punjab who are
misguided and are looking towards Pakistan
which is harming the interests of Punjab and
assisting in killing the innocent people there
because they are unemployed. Our Prime
Minister felt the need of job oriented
schemaes for the youths in Punjab. This proj-
ect has, therefore, been given to Punjab
Government. | think you love the country
most and for that, aimost everyday, you are
criticising the policy of the Government re-
garding Punjab. (/nterruptions) You have
referred to pepsico which is a non entity.
(Interruptions) Sit down, please. | can reply.
| know the things you always raise Punjab
issue. You criticise the Prime Minister, the
Home Minister for petty things and when the
government want to take some action in this
regard you object even to that. (/nterrup-
tions) Take the case of bottling plants in
Delhi. One thousand people get directly -
employed even if it is a small bottling plant.
Then there are truck-drivers, loading un-
loading labour and Pan shopkeepers etc
who also get indirect employment there.
Thus 5-6 thousand people get employed
and you are expressing your apprehensions
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about so much of the job-opportunities
there. The report regarding the project im-
plementation is with the Punjab Govern-
ment. Why do you maks reference to Punjab
Government here in this House? Have you
got a brief from the American company?
There are a number of Multi-nationals in the
country, you did not say anything regarding
them. Mutlti-nationals have invested crores
of rupees here. You cannot prevent them.
Under the law of this country they may have
40% shares in the company. (Interruptions)

[English)

SHRI S. JAIPAL REDDY: In high tech-
nology areas and not in low technology
areas, in high priority areas and not in low
priority areas.

[ Translation)

SHRIJAGDISHTYTLER: Idid notwant
to say anything about pepsico but | have
been completed to do so. | would like to tell
youthat pepsico has set up 18 bottling plants
in Russia. You will be surprised to know that
now Russia has made another agreement
with them. This fresh agreement involves
investment of 2 billion dollars. | want to quote
what Punjab Government has told me.

[English]

* In a recent public meeting with USA
business, the President of the USSR
has asked for candid endorsement of
business prospects of USA business
in USSR.”

[Transiation)

The K.G.B. should be afraid of C.1.A. but
they are inviting them to their country. They
want to earn one dollar with the investment
of one doliar. They are importing . concen-
trate from Ireland, and from America and we
are asking them to manufacture the same
here in our country. Did you ask anything
about the import of raw material etc. 7 But, |
want to tell you that whatever raw-material
for concentrate is available in this country,
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we will not allowthem to import it from foreign
caountries. (/nterruptions)

[English}

SHRI S. JAIPAL REDDY: When he
does not know what ingredients come
through the imports, how can he say that ?...

(Interruptions)
[ Translation]

SHRIJAGDISH TYTLER: Their formu-
lation costs 200 billion dollars. Who will tell
you about that?

[English)

SHRI S. JAIPAL REDDY: How canthe
Minister say that the imported concentrate
does not contain ingredients available in
India? You do not know the formula.

SHRI JAGDISH TYTLER: Actual for-
mula nobody would tell you, but what goes in
part of the formula available in the country is
a part of the contract. That will not be brought
into country, if it is manufactured here. What
more do you want?This would at least en-
sure that they are not going to bring in things
which are not available in the country.

SHRIS. JAIPAL REDDY: | am talking of
the concentrate imports.

[ Translation)

SHRI JAGDISH TYTLER: You please
sit down.

Secondly you have made a reference to
the CabinetCommittee on Economic Affairs.
But, | would like to make it clear that the
Economic Affairs Committee had agreed to
50 percent turn-over obligation in stead of 60
percent. (Interruptions)

| want to tell you that from the very
begining of the session | have been receiv-
ing a number of letters from hon. Members.
They have given notices of questions also.
Hon. speaker also forwarded these ques-
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tions to me. | decided to give a detailed
statement both in Lok Sabha and Rajya
Sabha.

[English)

When | made the detailed statement in
Lok Sabha and Rajya Sabha , 99 percent of
the members were satisfied and they said
that their queries have been properly an-
swered.

[ Translation)

| think that there is no need to tell anything
now about pepsicola because this has to be
decided by Punjab Government as to how
will it be controlled. Our Research Universi-
ties are hers. Yes, we shall allow the import
of Germplasma which will increase the yield.
But we have imposed a condition in this
regard. Lakhs and crores of rupees are
being spent on research. Therefore, our
condition was that the germplasma which
we import should be deposited in our plasma
banks, and it shall become our property. We
shall see as to how to utilise it, where to
provide it , how to multiply it and we shall
have full authority over it. We may provide it
to Andhra Pradesh or Jammu and kashmir.

Secondly, everybody is apprehensive
about the fact whether they are going to fulfill
the export obligations or not? In this connec-
tion, | had made my statement in the very
beginning.

[English]

Clause 4 of the foreign collaboration
approval saysthat for undertaking the export
obligation specified inthe approval letter, the
requisite guarantee, that is, legal undertak-
ing and bank guarantee as may be required
should be furnished according to the de-
tailed instructions issued by the Chief Con-
troller of Exports and Imports. That means,
they have to give bank guarantee as well as
a legal guarantee that they will meet export
obligations. We will see to it that this is done.
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Hon. Members may kindly keep this in
mind that all this is being done for the sake of
the farmers. 25 percent of the total foodcrop
in Punjab will be exported and that is not a
small amount. While the farmers till now are
getting a particular amount of yield per hec-
tare, with the introduction of the new germ-
plasma, they will be getting much more and
thereby earning much more. Shri Ramoow-
alia also mentioned about the small shelling
machine. We are only trying to see that the
farmer gets the best out of their produce so
that they do not get panicky when they go to
the market to sell their produce. With all
these things, they will be getting very good
returns. The hon. member has rightly said
that he has to spend more to take his pota-
toes fromthe farmto the marketthan whatbe
gets in return when he sells the potatoes.

SHRI S. JAIPAL REDDY: Why all
these crocodile tears for the farmer?

SHRI JAGDISH TYTLER: If you say
that these are crocodile tears, they do not
become so. If you had the courage, your
party should have objected to it when we
called a meeting of all political parties in
Punjab. Why are you raising these points
now? Your party is a part and parcel to it.

SHRIS.JAIPALREDDY: Ourparny has
been opposing it right since its inception.
Right from day one, right from the word’go’,
we have been objecting to it.

SHRI JAGDISH TYTLER: It is really
interesting. In Punjab, we have called a
meeting of all the political parties to discuss
the issue because we knew that this issue
might become political ...(Interruptions)

SHRI JAGDISH TYTLER: Let me
speak please. | am on my-legs, and | am
answering you. You have mentioned that |
am shedding crocodile tears. let me reply. |
just want to tell you one thing. | wish your
counterpart in Punjab should have said that
| am going 1o give you something good so
that in Lok Sabha, the crocodile tears do not
come from Shri Reddy. | would have been
happy. | would say that when the Punjab
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Government had a dialogue with the farm-
ers, at that time you looked at the situation in
Punjab and you agreed with it. Now you are
saying that you are shedding crocodile
tears. | would like you to go to Punjab and
say this thing. (/nferruptions)

SHRI S. JAIPAL REDDY: For the sake
of record, | would like to say that Janata MLA
of Punjab was not present at the

meeting...(Interruptions)

SHRIJAGDISH TYTLER: Janata Party
MLA was not a party to it. You have a
President. You have a General Secretary.
You have a full Unit. What are you taking?
Just because Mr. Shekhar is speaking, you
are saying all these things...(/nterruptions)

SHRINARAYAN CHOUBEY: His party
is not a party to which you belong. He does
not belong to your party.

[ Translation)

SHRI BALKAVI BAIRAGI (Mandsaur):
Mr. Deputy Speaker, Sir, as hon. Shri Nar-
ayan Choubey has siated that may God
save himfrom our party. | wantto submitthat
his wife is a member of our party so may God
save him from his wife.

[English)

SHRINARAYAN CHOUBEY: They are
very much attached in the art and science of
mis-representation. My wife has not joined
their party. (Interruptions)

KUMARI MAMATA BANERJEE: Yes,
Sir; she has joined the party. (/nterruptions)

MR. DEPUTY SPEAKER: No please,
Why are you speaking about the family
matters?

SHR!I NARAYAN CHOUBEY: The con-
trol of the Federation by INTUC and the
Government is not the same thing. The
INTUC and the Congress is not the same
thing. AITUC and the CPl is not the same
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thing . CITU and the CPM is not the same
thing. My wife joining an organisation con-
trolled by the INTUC and my wife joining the
Congress is not the same thing. (/nterrup-
tions)

SHRIJAGDISH TYTLER: Mr. Reddy, |
would like to correct what | have said about
your party. You may be right. But subject to
my clarification, | beg to withdraw because |
am not very sure of your party’s participation.
| just want to make it very clear that you
should not come up with a Privilege Motion
against me on this particular issue. With a
very heavy heart | would like to say that
everywhere they had attacked this PEP-
SICO. They do not know what they are
doing. | would say that they are operating in
149 countries and they deal mainly with food
and beverages. They deal in small percent-
ages as far as the cold drinks are concerned.
This is according to my information. Their
Annual turn-over s over 12 billion dollars. lts
subsidiary FRITO LAY has sales of over 3
billion dollars and has the largest system of
restaurants worldwide. They use all the fruit
products in making PIZZA HUT, KEN-
TUCKY FRIED CHICKEN, TACO-BELL.

PEPSICO has also developed packag-
ing technology and is the largest bulk aseptic
packager of concentrate fruit juice in USA
which they would be taking from Punjab with
the same company.

PEPSICO has a number of joint ven-
tures practically with the Eastern countries
also. | would also convey to the Governor a
request regarding Malerkotla project made
by Shri Ramoowalia.

in the end, | would like to inform all the
hon. Members that we had taken this deci-
sion keeping the Punjab situation in view,
keeping the employment prospects of the
farmer's; children in view and also to see that
more jobs are created and the surplus of
Punjab's fruits and vegetables are utilised
and 50 percent are exported.




